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-c 	I-p' 
Counsel Shri Ak$ya Mishra submits tha l 

I 

this is a case where the app1j.can has 

been 'a11ed an extension of six months/J / 

after his superannuation, Because of  

this extension there was some delay in 

settling his retirenent benefits. 411 

1 the sane  provisional pension has been 

granted and in accordance with the 	-' 

interim order of this Court, a sum of 
() 

of Rs.1,20,000/- has been paid to the 

applicant by way of ath  cu  etjrenent 

jA.. IThttpt 	 _-._ ' 	--- 	- -. .tJ.ty 	 na roup LnSur!e, etc. 

The learned Additional standing CounseL 

wants to c onv ince the Court that 

Governnent is sincere in settling i*z 	 r- 	' 
the retirenent benefits. The learned 

counsel for the petit ioner Shri B.Nayak 

agrees that there would be no diffieult -'__---- 

in obtaining the other ret irmert bene fit ' 

in due c our se and he submits that there 

1 is no point in keeping this petition 

alive. 

In view of the agreenent to the 

parties this application will be 

disposed of by fixing a suitable time 

frane and also a direction to the 

re sponde nt a • Accord ing ly I d irect that 

within a period of four months from the 
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..6 14.2.9$ date of receipt of a copy of this 

order all the retirennt benefits due 

to the applicant shall be processed* 

settled and paid to him. Iedless to 

say that if there is any delay 

attributable to the Governnnt, 

appropriate rate of interest  shall 

also be paid. If the amount is not 

settled and paid within a period 

of four months nentioned above, the 

applicant is at liberty to approach 

this Court for paynent of interest. 

Thus the application is dispo*d 

of. No costs. 

Hind over copies of the order to 

both the counsels. Lft 	 . i4' 
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